FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PATEL WOOD PRODUCTS LIMITED OPERATING IN FURNITURE MANUFACTURING
SECTOR AT NEW DELHI, GANDHIDHAAM GUJARAT

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1.  Name of the corporate debtor along PATEL WOOD PRODUCTS LIMITED
with PAN & CIN/ LLP No. PAN: U20299DL1997PLC087495

CIN: AABCP2054K

2. Address of the registered office RZ-B2/115, 1st Floor, Vijay Enclave
Palam, South West Delhi, Delhi, Delhi,
India, 110045

3. URL of website No Website of the Corporate Debtor

4. Details of the place where the majority No Assets
of fixed assets are located
5. Installed capacity of main products/ Not Working
services
6. Quantity and value of main products/ = NA (As CD not working)
services sold in the last financial year
7. Number of employees/ workmen Nil

8. Further details, including last available = Details can be sought by sending
financial statements (with schedules)  request at

of two years, lists of creditors, are patelwoodcirp@gmail.com
available at URL:
9. Eligibility for resolution applicants Details can be sought by sending
under section 25(2)(h) of the Code is request at
available at URL: patelwoodcirp@gmail.com
10. Last date for receipt of expression of 5 Jul-25
interest
11.  Date of issue of provisional list of 15-Jul-25
prospective resolution applicants
12.  Last daj[e‘ for subm1s510n of objections 20-Jul-25
to provisional list
13.  Date 0f1§sue of ﬁngl list of 30-Jul-25
prospective resolution applicants
14.  Date of issue of information
memorandum, evaluation matrix and
. 4-Aug-25
request for resolution plans to
prospective resolution applicants
15. Last date for submission of resolution
4-Sep-25
plans
16. | Process email id to submit Expression  patelwoodcirp@gmail.com
of Interest
17.  Details of the corporate debtor’s Not Registered

registration status as MSME.

S/d-
Manoj Kumar Anand
Resolution Professional
in the matter of Patel Wood Products Limited
2, Community Centre, 3rd Floor, (Near PVR/McDonald) Naraina, New Delhi-110028
(Registration No: - IBBI/IPA-001/IP-P00084/2017-18/10180)
Phone: 011-45051903, 45641903
E-Mail: patelwoodcirp@gmail.com

Date: 20/06/2025
Place: New Delhi
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Form No. INC-26
[Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014] Advertisement
to be published in the newspaper for change
of registered office of the company from one
state to another Before the Central
Government Northern Region
In the matter of sub-section (4) of Section
13 of Companies Act, 2013 and clause (a)
of sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of Sightnode Medi And

Pharmaceutical India Private Limited
having registered office at C/O- Tilak Raj

254, Aing, Housing Board, Panchkula,
Kalka, Haryana-133302, India, (Petitioner)
Notice is hereby given to the General Public
that the company proposes to make
application to the Central Government under
section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
Extra ordinary general meeting held on 9th
June, 2025 to enable the company to change
its Registered Office from "State of Haryana"
to "Union Territory of Delhi".Any person
whose interest is likely to be affected by the
proposed change of the registered office of
the company may deliver either on the MCA-
21 portal (www.mca.gov.in) by filing investor
complaint form or cause to be delivered or
send by registered post of his/her objections
supported by an affidavit stating the nature
of his/her interest andgrounds of opposition
to the the Regional Director at the address B-
2 Wing, 2nd floor, Pt. Deendayal Antyodaya
Bhawan, 2nd floor, CGO Complex, New Delhi
- 110003 within fourteen days of the date of
publication of this notice with a copy to the
applicant company at its registered office at

the address mentioned above:

For and on behalf of the Applicant
Mr. Ajeet Singh Kumar
DIN-08133176

L65910KL1997PLC011300,

fereeft-gfreant (0923): MUL-29647

B .1.-201301

freeft-gISt (2564): MDL-6761
Date : 20-06-2025
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fercet-fopvmdt =it (3473): MHP-443

SRERY 5ft sifie 9, s

THI1/-, 3T WS} T Bz s

Ate: aft o $9d daeE TheT

AR CORPORATION LTD.

-2307826/28 www. upsugcorp in
Email : upstatesugarcorporation@gmail.com

Ref.No.: PUR/SSC/Tender/2025-26/318 Dated : 19.06.2025
Short Term e- Tender Notice

Online e-tenders are invited from manufacturers/ Authorized
dealers (as per details given in tender documents) for supply of
Roller shaft & Nickel Screen to various Sugar Factories of U. P.
State Sugar Corporation Ltd.. The e-tender documents with
detailed specifications, make, terms and conditions etc., can be
downloaded from e-tender portal http://etender.up.nic.in &
Sugar Corporation's website: www.upsugcorp.in starting
from 21.06.2025.

The Managing Director, Sugar Corporation reserves the
right to cancel any or all bids/annul e-bidding process without
assigning any reason to & decision of Corporation will be final
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& binding. MANAGING DIRECTOR
QER?QF S, T fif, smedt wfTer, aRet TR
BT, R (), TFE-400063 WRT

ANAND RATHI
Harger: +91 9813887931 | JgTgE: www.rathi.com
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Government of Jammu & Kashmir
DIRECTORATE OF FLORICULTURE (G&P)

SRINAGAR KASHMIR

Tel-0194-2474234 Fax -2482032 - email: - kashflori@rediffmail.com

Sub: Extension Notice No. 03

In view of no response, the Bid Submission end/ opening date (Online) of technical bids
in respect of e-NIT No. 14 of 2025 dated: 15.04.2025 invited by this office under
endorsement No. DOFK-GSOTNDR/4/2025/E-7676886-eNIT-14 dated: 15.04.2025 with
regard to “Outsourcing of entry ticketing system of Poshwan Park Pahalgam” is hereby
extended as per details given below:-

1. | Bid Submission End date & time 30.06.2025 Up to 02:00 PM

2. | Date & time of opening of Bids (Online) 03.07.2025 At 02:00 PM

Other terms & conditions shall remain same as laid down in the concerned e-NIT.
Sd/-
Accounts Officer

No: DOFK-GSOTNDR/4/2025/E-7676886-eNIT-14 (Member Secretary)

Dated: 17/06/2025
DIPK-2689/25 Send Date: 18/06/2025

SONATA SONATA SOFTWARE LIMITED

CIN : L72200MH1994PLC082110

Registered Office: 208, T V Industrial Estate,

2" Floor, S K Ahire Marg, Worli, Mumbai - 400 030.
SONATA SOFTWARE

Corporate Office: Tower-A, Sonata Towers, Global
Village (Sattva Global City), RVCE Post, Kengeri Hobli,
Mysore Road, Bengaluru - 560059, India.

E-mail: info@sonata-software.com

Website: www.sonata-software.com

NOTICE

Sub: Transfer of Equity shares of the Company to Investor Education
and Protection Fund (IEPF).

Notice is hereby given pursuant to the provisions of Section 124(6) of
the Companies Act, 2013 (“the Act”) read with Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 2016 (Rules) and amendments made thereto, the Final Dividend
declared during the Financial Year 2017-18 which remained unclaimed
for a period of seven consecutive years will be transferred by Sonata
Software Limited (“Company”) to Investor Education and Protection
Fund Authority (“IEPF Authority”) and the Equity Shares pertaining to
the aforesaid Dividend account will consequently be transferred to IEPF
Authority in September 9, 2025.

Adhering to the various requirements set out in the Rules, the Company
and its Registrar and Transfer Agents (“RTA”) have communicated
individually to the concerned shareholders whose shares are liable to be
transferred to IEPF Authority under the said Rules for taking appropriate
action(s) and the details of such shareholders are uploaded on the

website of the Company at https://www.sonata-software.com/about-

In the event, valid claim is not received from you on or before September
9, 2025, the Company will proceed to transfer the Equity shares in favor
of IEPF without any further notice. Please note that the concerned
shareholders can claim the shares from IEPF Authority by making an
application in the prescribed Form IEPF-5 online and sending the physical
copy of the same, duly signed (as per the specimen signature recorded
with the Company/RTA), along with the requisite documents enumerated
in Form |IEPF-5, to the Nodal Officer of the Company. Please also note that
no claim shall lie against the Company in respect of shares/ unclaimed
dividend transferred to IEPF pursuant to the said Rules.

For claiming unclaimed/unpaid dividend the shareholders may
contact the RTA, M/s KFin Technologies Limited Unit: Sonata
Software Limited, Selenium Building, Tower-B, Plot No 31 & 32,
Financial District, Nanakramguda, Serilingampally, Hyderabad,
Rangareddy, Telangana India - 500 032. Phone: +91 40 7961 5565, email:
einward.ris@kfintech.com.

For Sonata Software Limited

Mangal Kulkarni
Company Secretary,
Compliance Officer & Head-Legal

Date : June 20, 2025
Place : Bengaluru

POSSESSION NOTICE
(for immovable property)

Whereas,

The undersigned being the Authorized Officer of SAMMAAN CAPITAL LIMITED
(CIN:L65922DL2005PLC136029) (formerly known as INDIABULLS HOUSING
FINANCE LIMITED) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 26.10.2021 calling upon
the Borrower(s) VISHAL ANAND, LIZA ANAND and J P SINGH to repay the
amount mentioned in the Notice being Rs. 26,44,646.96 (Rupees Twenty Six
Lakhs Forty Four Thousand Six Hundred Forty Six and Paise Ninety Six Only)
against Loan Account No. HHLNOD00291690 as on 29.09.2021 and interest
thereon within 60 days from the date of receipt of the said Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Possession
of the property described herein below in exercise of powers conferred on him
under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on 15.06.2025.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Rs. 26,44,646.96 (Rupees
Twenty Six Lakhs Forty Four Thousand Six Hundred Forty Six and Paise
Ninety Six Only) as on 29.09.2021 and interest thereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
theActinrespect of time available, toredeem the Secured Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

ENTIRE SECOND FLOOR , WITH ROOF RIGHT, PLOT NO. F-88, BLOCK F, SLF
VED VIHAR, LONI, GHAZIABAD, UTTAR PRADESH-201012

Sd/-
Date :15.06.2025 Authorised Officer
Place : GHAZIABAD SAMMAAN CAPITAL LIMITED

(FORMERLY KNOWN AS INDIABULLS HOUSING FINANCE LIMITED)

a'ai Union Bank Niwaru Road, Branch
wmm (Jn ofindia  Address at A-22, Ramneshpuri, Niwaru Road, Jhotwara, Jaipur- 3020 (Rai.)
R Contact no. 9321420851 email ID: ubin0820857 @uniont fia bank

Annexure B DEMAND NOTICE UNDER SEC.13 (2) Date: 13.06.2025
1. (a) Mrs Vandana Lalwani W/o Shyam Sunder (Borrower) Residence Address (1): Plot no 6 A
Govind Nagar West Amer road Jaipur-302002 Also, at: Residence Address (2): Plot no 42/G2 GF
Shri Salasar residency Parmanand Nagar Jhotwara Jaipur-302012
1(b) Mr Charan Singh Chouhan S/o mr Vijay Singh Chouhan (Guarantor) Residence Address: H
No. E 302, E Block, Vaishali Nagar Jaipur-302021 Also, at Office Address: ZARA World Trade Park
Malviya Nagar Jaipur-302012
Sir/Madam,
Notice under Sec. 13 (2) read with Sec. 13 (3) of Securitisation and Reconstruction of Financial
Assets and Enforcement of Security InterestAct, 2002.
You the addressee No 1 herein have availed the following credit facilities from our Niwaru Road
Branch and failed to pay the duesfinstalment/ interest / operate the accounts satisfactorily and
hence, in terms of the RBI guidelines as to the Income Recognition and Prudential Accounting
Norms, your account/s has/have been classified as Non-Performing Asset as on 08.01.2024. As on
13.06.2025 a sum of Rs.15,95,209.07 (Rupees Fifteen Lakh Ninety Five Thousand Two Hundred
Nine and Seven Paisa only) together with further interest & expenses thereon on dated 13.06.2025
is outstanding in your account/s. The particulars of amount due to the Bank from No.1 of you in
respect of the aforesaid account/s are as under: (Amount in Rs.)

Type of Facility [Running Ledger /s |Un applied interest| Penal | Cost/Charges kITmaI dues as of

as on 13.06.2025 | up to 13.06.2025 Charge|incurred by Bank| 13.06.2025
HLPGN Rs. 135678.00 | 762.0 21788.00 [15,95,200.07
Sanctioned Limit | 14,36,981.07
(Rs. 18,00,000.00)
Total Di 15,95,209.07]

To secure the repayment of the monies due or the monies that may become due to the Bank, Mrs.
Vandana Lalwani have executed documents on 26.05.2016 and created security interest by way of:
Equitable Mortgage ofimmovable property described herein below:

Plot No 42/G2 Parmanand Nagar Jhotwara Jaipur-302012 Boundaries:North: Road 40
feet, South: P.No 25, East: P.no 41, West: P.no 43

Therefore You the No.1(a) as borrower & 1(b) as Co-Applicant/Guarantor are hereby called upon in
terms of section 13(2) of the Securitisation and Reconstruction of Financial Assets and enforcement
of Security Interest Act, 2002, to pay a sum of Rs.15,95,209.07 (Rupees Fifteen Lakh Ninety Five
Thousand Two Hundred Nine and Seven Paisa only) together with further interest and charges at
the contractual rate as per the terms and conditions of loan documents executed by you and
discharge your liabilities in full within 60 days from the date of receipt of this notice, failing which, we
shall be constrained to enforce the aforesaid securities by exercising any or all of the rights given
under the saidAct.

As per section 13 (13) of the Act, on receipt of this notice you are restrained /prevented from
disposing of or dealing with the above securities without the consent of the bank.

Your attention is invited to provisions of sub-section (8) of Section 13 of the SARFAESI in respect of
time available, to redeem the secured assets. Yours Faithfully, Authorised Officer

Union Bank of India (Ashutosh Sharma)

iﬁzﬁl ,,,9‘,5 (m Union Bglrnljg

earnest money deposit and other details are as mentioned below:

Name & address of
Borrower/ Guarantor

Assets Recovery Branch- 101-110, First floor,
Anukampa tower, Church Road, Jaipur, Rajasthan-302001
E-MAIL:- ubin0578762@unionbankofindia.bank)

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8
of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the Borrowers and Guarantors  that the below described immovable properties
mortgaged to the Secured Creditor, the Symbolic Possession of which has been taken by the Authorized Officer of Union Bank of India (Secured Creditor), will be sold on "As is where is", "As is what is", and
"Whatever there is" basis on 30.07.2025 for recovery of the dues mentioned below due to the Union Bank of India (Secured Creditor) from the below mentioned Borrowers and Guarantors . The reserve price,

Description Of The
Immovable Property
Put For Auction

[See proviso to Rule 8 ]

e Notice for sale of immovable property

Dues to be
Recovered from
Borrower/
Guarantor

Reserve Price (Rs.)
EMD Amount (Rs.)
Bid Incr. Amt.

Date and Time
of Auction

GEMSTONE INVESTMENTS LIMITED
CIN: L65990MH1994PLC081749
Regd. Off.: Unit No. 1212, 12th Floor of Kosha Kommercial Komplex Situated at
Podar Road, Malad (East), Mumbai, Maharashtra, 400097.Tel No.: 07208992060
Email: gemstoneltd@gmail.com Web: www.gemstoneltd.com
NOTICE OF POSTAL BALLOT/E-VOTING
NOTICE is hereby given that the Company is seeking approval of its members by way
of Special Resolution in respect of the following matters:
* Regularization of appointment of Mrs. Dhara Shiroya (DIN: 11068242) as Non-
Executive Independent Director of the Company, subject to approval of members.
a) Inthis regard all the members are hereby informed that the Company has set out
notice to its members for aforesaid resolutions to be transacted through postal
ballot by voting through remote e-voting platform provided by National Securities
Depository Limited (NSDL) or by Postal Ballot Form.
b) The Company has completed dispatch of the Postal Ballot Notice to the Members
through permitted mode on Thursday, 19" June, 2025.
c) The cut-off date for determining the eligibility to vote through remote e-voting will
be Friday, 13" June, 2025.
d) Persons with their name recorded in the Register of Beneficial Owners as on the
cut-off date, will be entitled to avail the facility of e-voting.
e) The e-voting will commence from Sunday, 22™ June, 2025 (09:00 AM IST) and
conclude on Monday, 21¢ July, 2025 (05:00 PM IST).
f)  The remote E-voting module will be disabled by National Securities Depository
Limited (NSDL) thereafter.
g) Postal Ballot Forms received after Monday, 2154July, 2025, will be strictly treated as
if the reply from the member has not been received.
The results along with scrutinizer report within the prescribed period will be displayed
on the Company’s Website and also communicated to the stock exchange.
In case of any queries or issues regarding e-voting, members may refer to the Frequently
Asked Questions (‘FAQs’) and e-voting manual available at www.evoting.nsdl.com
under help section or write an email to evoting@nsdl.com or call on toll free no.: 1800
1020 990/1800 224 430 or send arequest at evoting@nsdl.com.
By Order of the Board
For Gemstone Industries Limited
Sd/-
Sudhakar Gandhi
Managing Director
DIN: 09210342

Date: 19/06/2025
Place: Mumbai

Anand Rathi Global Finance Limited, Express Zone,
A Wing, 8th Floor, Western Express Highway,
Goregaon (E), Mumbai - 400 063 India

ANAND RATHI
Mobile: +91 9813887931 | Website: www.rathi.com

E-AUCTION SALE NOTICE

Notice is hereby given to the public in general and in particular to the below Borrower/
Guarantors that the below described Schedule immovable property inter alia secured to
Anand Rathi Global Finance Limited [“ARGFL"] (Secured Creditor), the Possession of which has
been taken by the Authorised Officer of ARGFL, will be sold by an Online e-Auction through
website https://sarfaesi.auctiontiger.net on the date specifically mentioned in Schedule, onan
“As is where is” & “As is what is” and “Whatever there is” basis towards recovery of total sum

GOVERNMENT OF MEGHALAYA
DIRECTORATE OF MINERAL RESOURCES, SHILLONG
PUBLIC NOTICE
No. DMR/MM/647/2023/Vol-1/355 DATED, THE 16" June, 2025
Tenders are invited for the "Regional/ Promotional Exploration
for Damal-Asim Coal Block, Dadengiri Civil Sub-Division, West
Garo Hills District in the State of Meghalaya” from eligible bidder
having Digital Signature Certificate. Tender documents can be
downloaded from the website https://meghalayatenders.gov.in/

from 23" June, 2025.

Sd/- (Shri M. B. Tongper, MCS)
Director of Mineral Resources
Meghalaya, Shillong

MIPR No.: 892
Dated: 18-06-2025

POSSESSION NOTICE
(for immovable property)

Whereas,

The undersigned being the Authorized Officer of SAMMAAN CAPITAL LIMITED
(CIN:L65922DL2005PLC136029) (formerly known as INDIABULLS HOUSING
FINANCE LIMITED) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 28.03.2022 calling
upon the Borrower(s) PRADEEP KUMAR and RAJIV RANJAN KUMAR
(GUARANTOR) to repay the amount mentioned in the Notice being
Rs. 8,53,184.46 (Rupees Eight Lakhs Fifty Three Thousand One Hundred
Eighty Four and Paise Forty Six Only) against Loan Account No.
HHLDIP00206160 as on 17.03.2022 and interest thereon within 60 days from the
date of receipt of the said Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Possession
of the property described herein below in exercise of powers conferred on him
under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on 15.06.2025.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Rs. 8,53,184.46 (Rupees Eight
Lakhs Fifty Three Thousand One Hundred Eighty Four and Paise Forty Six
Only)ason17.03.2022 and interest thereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actin respect of time available, to redeem the Secured Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

specifically mentioned in Schedule and the contractual interest thereon and other cost and
chargestillthe date of realisation from Borrower/Guarantors as mentioned below:

Name of the Borrower: (1) M/s S H A Enterprises (Borrower) Plot No.1, Rajendra Nagar,
Industrial Area, Mohan Nagar, Ghaziabad: 201005.

Name of the Co-borrower/s: (2) Mrs. Shashi Sharma (Co-Borrower) 5/15C, 2nd floor,
Dhanpat rai colony Sahibabad, Ghaziabad, UP -201005 (3) Mr. Sudhir Sharma (Co-Borrower)

FLAT NO. FF-3 (L.1.G), HAVING AREA 400 SQUARE FEET, EQUIVALENT TO
37.16 SQUARE METERS, ON FIRST FLOOR, REAR RHS, CONSTRUCTED
UPONPLOTNO.A-144, KHASRANO. 392, SLF VED VIHAR, LONI, GHAZIABAD-
200111, UTTAR PRADESH
Sd/-
Date : 15.06.2025 Authorised Officer
Place : GHAZIABAD SAMMAAN CAPITAL LIMITED
(FORMERLY KNOWN AS INDIABULLS HOUSING FINANCE LIMITED)

5/15C, 2nd floor, Dhanpat rai colony Sahibabad, Ghaziabad, UP -201005 (4) Mr. Ash i Kumar
Sharma(Co-Borrower) 5/15C, 2nd floor, Dhanpat rai colony Sahibabad, Ghaziabad, UP-201005

Property Address:- Entire Ground Floor & Second Floor with Roof Right, of Plot No 5/15 C
& 5/15D, out of Khasra No 1814 & 1815, situated in Dhanpat Rai Colony, Village Pasunda
Pargna Loni Ghaziabad, Tehsil & District Ghaziabad, Uttar Pradesh- 201005, East :- Plot
No.5/15B West:- Plot No. 5/15E North:- 10.5 feet wide road South :- Other’s Land
Outstanding Amount (as per demand|Rs. 69,13,382/- (Rupees Sixty Nine Lakhs Thirteen
noticealongwith futureinterestandcost) | Thousand Three Hundred Eighty Two Only).

Date of Auction 07t July 2025

Reserve Price Entire Ground Floor:Rs. 30,00,000/- (Rupees
Thirty Lakhs Only).

Second Floor with Roof Rights:Rs. 38,00,000/-
(Rupees Thirty- Eight Lakhs Only).

Earnest Money Deposit 10% of the Reserve Price

Minimum Bid increment Amount Rs.10,000/-

Date and time of inspection of property |30t June 2025

forintending purchasers From10amto4pm

Date and Time for submission of Tender form |04t July 2025
alongwithKYCdocuments/Proofof EMDetc. | Up to 4.00 PM with KYC documents

Date & time of opening of online offers  [07t"July 2025 Between 10:00 am and 1.00 PM

Note: The intending bidder/purchaser may visit Anand Rathi Group website
www.rathi.com for detail terms and conditions regarding auction proceedings.

This Publication is also 15 days’ notice stipulated under rule 9(1) or Security Interest
(Enforcement) Rules, 2002 to the above Borrower/ Guarantors.
Date : 19*" June 2025 Sd/- Anand Rathi Global Finance Limited

Place : Delhi Authorized Signatory

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PATEL WOOD PRODUCTS LIMITED

Operating In Furniture Manufacturing Sector At New Delhi, Gandhidhaam Gujarat

Turning dreams into reality . .
Omaxe Limited
Regd. Office: 19-B, First Floor, Omaxe Celebration Mall, Sohna Road, Gurgaon-122 001, (Haryana)
Corp. Office: 7, LSC, Kalkaji, New Delhi-110019
CIN: L74899HR1989PLC051918, Website: www.omaxe.com,
Email: secretarial_1@omaxe.com | Tel: 91-11-41893100

NOTICE

Notice regarding transfer of Equity shares & dividend to

Investor Education and Protection Fund (IEPF) Authority

Shareholders are hereby informed that pursuant to the provisions of
Section 124 of the Companies Act, 2013 (the Act) and Investor Education
and Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 2016 ('the Rules"), as amended, the dividend declared for the
financial year 2017-18, which remained unclaimed for a period of seven
consecutive years is required to be transferred by the Company to the
IEPF Authority. The corresponding shares on which dividend has
remained unclaimed for a period of seven consecutive years will also be
transferred to the Demat Account of IEPF Authority in accordance with the
procedures set outin the Rules.

In compliance with the various requirements set out in the Rules, the
Company has communicated to the concerned shareholders individually.
The details of such shareholders along with the Folio Number/DP ID &
Client ID, shares and dividend liable to be transferred to IEPF are
uploaded on the Company's website at www.omaxe.com/ investor.

REQUEST FOR UPDATION OF KYC, PAN, BANK ACCOUNT AND
OTHER DETAILS:

1. M/s Vadera Tradelink Pvt Ltd (Under CIRP) Through Resolution
Professional (RP) Mr. R.C Lodha, Registered Office at: H238/239 2nd Phase

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

1. Industrial Land and Building — Factory . .
belonging to M/s Mahaveer Polymers| RS- 1,12,00,000/- | gs 19 14 33.324.35/- as We hereby further request all shareholders please update their email ID,

- - ; S i -07-2025, ; P e
Phase Il Industrial Area Barmer 344001 Raj. Address of RP: E-5, Vasant| (Proprietor Mrs. Jyoti Jain W/o Goutam 10% Of 30-0 s RELEVANT PARTICULARS presentAddress, Bank Account detail, Nomination and KYC details:
Vihar, Bhilwara, Rajasthan-311001. 2. Shri Bhoor Chand Jain $/0 Dhan Raj| Jain) situated at H-239, Phase II, RIICO e on 30.04.2024 + Interest . : . . - .
Jain (Guarantor & Director); R/o Karmu Ji i Gali, Dhani Barmer Rajasthan- | Industrial Area, Barmer-344001. Total Area: | Rieserve Price Wednesday from 1. |Name of the corporate debtor along  |PATEL WOOD PRODUCTS LIMITED a. with their respective Depository Participants, if shares are held by
001 3 S Ml Jn i o Cand L G 100 8, s o e st o, 11000 | SIS | ggpoqniy ||| inPANACNILLP N, Pk 2oL i97PLCtETat
; R/0 Jain Nayati Nohara Ki Gali, Barmer, Rajasthan- 4. . G1- -236, : X . . e
Goutam Jain S/o Bhoor Chand Jain (Guarantor & Director); R/o Karmu Ji Ki | wide Road, North : Plot No. H 238, South: expenses thereafter as CIN: AABCP2054K b. With Company's RTA, by submitting Forms ISR-1, ISR-2, SH-

05:00 PM (with 10 5

Address of the registered office RZ-B2/115, 1st Floor, Vijay Enclave Palam,

South West Delhi, Delhi, Delhi, India, 110045

13/SH-14/ISR-3 (as applicable), if the shares are held by them in
Physical mode, in case they have not updated the said

Plot No. H 240
2. Industrial Land and Building — Factory

Gali, Barmer, Rajasthan- 344001. 5. Smt. Meena Jain W/o Jethmal Jain

(Guarantor & Director); R/o Jain Nayati Nohara Ki Gali, Barmer, Rajasthan- per demand notice

minutes unlimited

344001. 6. Smt. Anchi Devi W/o Sh. Bhoor Chand Jain (Guarantor) R/0 27, | o 0neing to M/s Mah Polynlast| RS- 1,27,00,000/ | dated 28-06-2024 U/s 3. |URL of website No Website of the Corporate Debtor details/information. The said forms and required procedure are
Karmu Ji ki Gali, Ward 16/1, Barmer, Rajasthan- 344001. 7. Shri Nikhil Jain (F?rggﬁ;?gr Mrs. Meena Tam Wio Seth ol . auto extensions) 7 TDeals of o ccs where Tre marory Tho Asset P available on the website of the Company.
S/o Sh. Jeth Mal Jain (Guarantor); R/o Jain Nayati Nohara Ki Gali, Barmer, Jain) situated at H-238 Phase II. RIICO 10% Of. 13(2) of the SARFAESI - |Detals ottne place where the majority. N0 ASSets i
Rajasthan- 344001. 8. Smt. Jyoti Jain W/o Goutam Jain (Guarantor); R/0 | |ndustrial Area Barmer — 344001 Total| ReServe Price of fixed assets are located The concerned shareholders are requested to encash the unclaimed
Karmu Ji ki Gal, Barmer, Rajasthan- 344001. 9. M/s Mahaveer Industries, a| orea: 700 Sq. Mitrs and bounded by:- East: Rs. 1.27.000/ Act,2002. 5. |Installed capacity of main products/  |Not Working dividends, if any, by making an application to the Registrars and Transfer
Partnership Firm ( ) Through its partners; Office at: | piqt No. G1-237, West: Road, North: Road| o <000 services Agent by August 01, 2025. In case the Company does not receive any
E'ﬁg‘; %’?N; &fn?ﬂis%:3%”fnt5'3'sﬁfif;\?§£m|§{ sﬁii?hgzrﬁgfggloﬁ'f‘ﬁ 18.00 mtr wide, South: Plot No. H239. 6. |Quantity and value of main products/|NA (As CD not working) communication from the concerned shareholders within the said date, the
i ilding — i i inanci Company shall, with a view to comply with the requirements set out under
M/s Mahaveer Sprinklers, a P: Firm ( )|3- Industrial Land and Building ~ Factory| pe 5 95 09 000/- services sold in the last financial year
Through its partners; Office at: Plot No. G1-226, 224, H- 225, 226 297, IInd belonging to M/s Mahaveer Plastic| > ©®%™% 7. [Number of employees! workmen Nil the Act and Rules, transfer the shares to the IEPF, as per the procedure
Phase, Industrial Area Barmer, Rajasthan-344001. 11. M/s Mahaveer IF?drEstnes (f&f:"gfsqlpmﬁqﬂaj th?“gr 1'23 10% Of 8. |Further detais, including last available |Detalls Gan be sought by sending request at setoutin the Rules by the due date, without any further notice.
szﬁ;:r;"lgl;‘cf:; apl':;f:\lﬂu'”gh;llra"g‘ ﬁ"gf;afg:fl/l "’l':;uﬂsatﬂglf)ﬁ\tg"ggmf Pﬁasneeﬁ) Al sl Ar:; e UL Details of Stay / Status Quo Litigation financial statements (with schedules) | patelwoodcirp@gmail.com Please note that no claims shall lie against the Company in respect of
Rajasthan- 344001. 12. M/s Mah Polyplast (G M 11344001, Totgl Areg: 2000 Sq. Mtrs_and Rs. 2,25,000/- pending against the pr0pertv_, if any, of two years, lists of creditors, are shares apq unclaim_ed dividlendstransferred to the IEPF Authority and the
Through its Sole Praprietar Mrs. Jyati Jain; Plot No. H-238, Phase i, |bounded by: East: Road, West: Private known to the secured creditor in available at URL: future dividends, if any in respect of the shares transferred. The
Industrial Area, Barmer, Rajasthan- 344001. Also at: Karmu Ji i Gali, Barmer, lF_’?nth N%?hisﬁ”co Reserve Land, South: Courts/Tribunals etc.:- 9. |Eligibility for resolution applicants Details can be sought by sending request at shareholders may claim the dividend and corresponding shares
Rajasthan- 344001. 13. M/s Mah P )|Fioto. G- S.A 662 /2024 at DRT JAIPUR under section 25(2)(h) of the Code is | patelwoodcirp@gmail.com transferred to the IEPF including all benefits accruing on such shares, if
Through its Sole Proprietar Mrs. Meena Jain; Plot No. H 239, Phase Il ilable at URL: any, from the IEPF Authorities after following the procedure prescribed in
Industrial Area, Barmer, Rajasthan- 344001. Also at: Jain Nayati Nohara Ki available at . the Rules and the same is available at IEPF website i.e.. www. iepf.qov.in
Gali,Barmer, Rajasthan- 344001 10. [Last date for receipt of expression of  |5-Jul-25 -€., WWW. iept.gov.in
Thedetailsofencumbrances,ifanyknownto!heSecuredCreditor-NotknowntotheBank. interest Pursuant to SEBI Circular SEBI/HO/MIRSD/MIRSD-PoD-1/P/CIR/
EMD shall be deposited and Linked/Mapped with the Property ID before the expiry of auction time prior to placing the bid. 11. | Date ofissue of provisional list of 15-Jul-25 2023/37 dated 16.03.2023, once again we request the shareholders
The Online E-Auction will be held through web portal/website https:/baanknet.com. The intending bldders/purchasers reqmred to register through https://baanknet.com by using their mobile number and rospective resolution applicants holding shares in the physical form to kindly update their PAN,
valid email-id. Bidders are advised to go through the website: https://baanknet.com and https:/www.uni Co.i property tion-property.aspx for detailed terms and prosp — pp — Nomination, Bank & other KYC Details, if not done already, for processin
nditions of Auction Sale before submitting their bids and taking partin the E-Auction sale proceedin 12. | Last date for submission of objections |20-Jul-25 o o1l dy, Tor pr >Sing
conditions of Auction Sale before submitting their bids and taking partin the E-Auction sale proceedings e any service by RTA of the Company i.e., MUFG Intime India Private
For queries contact Number: 8291220220 & email ID support. BAANKNET@psballiance.com. Forauctionrelated queries e-mail to ubin0578762@unionbankofindia.bank or contact 9530454272, 9983811120 to provisional list Lin)'lnited The yrocedure to be follgwe):j i'n 't’his regard is available on the
Date: 16.06.2025 Place: Jaipur Authorized Officer, Union Bank of India 13.|Date of issue of final lst of prospective: | 30-Jul-25 Company's V\F/)ebsite at www.omaxe com/inves%or The shareholders
resolungn apphcgnts - holding shares in physical form are also requested to dematerialize their
14.|Date of |s§ue of |nf|orn:gtlon ix and 4-Aug-25 holding in the Company for a seamless transfer of securities in future.
; i Fi memorandum, evaluation matrix an ) ) L )
TR u H 0 M E F I NAN c E I-I M ITE D (Formerly Shriram Housing Finance Ltd.) request for resolution plans o In case shareholders need any information/ clarification on subject
TrUhome Head Office: Level -3, Wockhardt Towers, East Wing C-2, G Block, Bandra Kurla Complex, Bandra (East), Mumbai 400 051; prospective resolution applicants matter, they may write to or contact our RTA i.e., MUFG Intime India
EINANCE Tel: 1800 102 4345 ; Website: hitp://www. truhomefinance.in 1511 issi i Private Limited, Noble Heights, 1% Floor, Plot NH 2, C-1 Block LSC, Near
- ’ . . |Last date for submission of resolution  |4-Sep-25 itri Mark kouri. New Delhi-11 Tel No. 011- 49411
Reg.0ff.: Srinivasa Tower, 1st Floor, Door No.5, Old No.11, 2nd Lane, Cenatoph Road, Alwarpet, Teynampet, Chennai-600018 plans SaVItfl arl _et,_Jana puri, New Delhi- 00_58, el. No.: 0 - .9 000,
Tolp 010 SUbmiLE - owoodd ; e-mail: delhi@in.mpms.mufg.com along with required details in all your
APPENDIX-1V-A [SEE PROVISION TO RULE 9(1)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES : ofr(I)r?teesrzsetmal id to submit Expression | patelwoodcirp@gmail.com communications i.e. 1. Name of the Company; 2. Folio No. or DP and

Client ID; 3. Name of shareholder; 4, Contact No.; 5. Email ID. Also

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read 17.|Details of the corporate debtor’s Not Registered provide self-attested KYC documents of the shareholder like PAN,
with provision to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002. registration status as MSME. cancelled cheque leaf along with latest utility bill as address proof.
Notice is hereby given to the public in general and in particular to the Borrower/s and Guarantor/s that the below described immovable properties mortgaged/ charged to The S/d-

Manoj Kumar Anand For Omaxe Limited
Resolution Professional

in the matter of Patel Wood Products Limited

2, Community Centre, 3rd Floor, (Near PVR/McDonald) Naraina, New Delhi-110028
(Registration No: - IBBI/IPA-001/IP-P00084/2017-18/10180)

Phone: 011-45051903, 45641903, E-Mail: patelwoodcirp@gmail.com

Truhome Finance Limited (Formerly Known As Shriram Housing Finance Limited), The Physical possession of which have been taken by the Authorized Officer of Truhome
Finance Limited, will be sold on “As is whereis”, “As is what is” and “Whatever there is” basis in e-auction on dated 09-July-2025 between 11.00 a.m. to 1.00 p.m. for recovery
of the balance due to The Truhome Finance Limited from the Borrowers And Guarantors, as mentioned in the table.

Details of Borrowers and Guarantors, amount due, Short Description of the immovable property, reserve price and earnest money deposit and date of Inspection are also given as:

Sd/
(D B R Srikanta)
Company Secretary & Compliance Officer

Place: New Delhi
Date: June 19, 2025

Date: 20/06/2025
Place: New Delhi

Name of Borrowers/ Amount of i Date & | Contact Person
Co-Borrowers/ Recovery and date Reserve Price (Rs.) Time of | Details - (AO and
Guarantors/Mortgagers of Demand Notice & Bid Increment Auction | Disposal team) G RA e e DEMAND
Mr.Rajeev Kumar S/o Sh.Ramchandra Thakur Rs. 57,04,052/- Rs.23,00,000/- 09th Mr. Sanjeev 121001. E-mail: sbi.11528@shi.co.in | '[e] [
House No. A-197, Swami Bal Nath Ashram, Main Gali, Sewangar (Rupees Twenty Three Lakh Only) July Sharma NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
Meerut Road, Ghaziabad, Uttar Pradesh-201001. (Rupees Fifty Seven ) 2025 9810328494 FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)
Also At: Flat No.232, Second Floor, Merlin Society, Plot No.13/GH- | Lakh Four Thousand Bid Ingrement: Anotice is hereby given that the below mentioned Borrower/s have defaulted in the repayment of principal and interest of the loans facility obtained b
: 232, ; ] - : Ashfaq Patka A or € payl princip f Y Y
1, Sector-13, Vasundhara, Ghaziabad, Uttar Pradesh-201012. Fifty Two Only) as Rs. 10,000/- and in such Time : 0819415477 them from the Bank and the loans have been classified as Non - Performing Assets (NPA). The notices were issued to them under Section 13(2) of
Also At:House No.D-730,First Floor, Mandir Marg, Ganesh Nagar- | on 06-July-24 in muttiples. 1AM '10 Securitizationand Re-construction of Financial Assets and Enforcement of Security Interest Act 2002 on their lastknown addresses, but they have been
2, Beside-Krishna Mandir, Shakarpur,East Delhi-110092. . o returned unserved and as such they are hereby informed by way of this public notice.
" ) y respect of Loz I G Do TPM. | Nikhil Kumar DESCRIPTION OF HYPOTHECATION OF MOVABLE ASSETS
rs. Kevla Devi W/o Sh. Ramchandra Thakur Account No. (EMD) (Rs.) 7053869593
House No. A-197, Swami Bal Nath Ashram, Main Gali, Sewangar | SHLHGPRK000152 Rs.2.30,000/- S| Name of the Borrower Detalls of Properties / Address of Dateof Amount Outstanding
Meerut Road, Ghaziabad, Uttar Pradesh-201001. 8 with further (Rupees Two Lékh YThirty Thousand Customer Care No. : Secured Assets to be Enforced Demand Notice (as on the date of notice)
Also At: Flat No.232, Second Floor, Merlin Society, Plot No.13/GH- interest at the Only) Number :- 022 - 1.| () MR. GAURAV $/0 SH. MANGE LAL Make & Model: 13.05.2025 Rs.9,53,693.00
1, Sector-13, Vasundhara, Ghaziabad, Uttar Pradesh-201012. contractual rate 40081572 House No. G-143, Sector Beta 2, TOYOTA GLANZAG CNG (Rupees Nine Lakh Flfty
i ' Greater Noida, P.0. Greater Noida Date of N.P.A. | Three Thousand Six Hundred
Also At: House in ward No 12, Chandan Nagar, Near- Chamra within 60 days from Last date for submission of EMD . e ’ Registration No: UP16EM7770 07.05.2025 N
Godwn, Bhawdepur, Sitamari, Bihar-843302. the date of receipt - 07-July-2025 Property Distt.- Gautam Buddha Nagar, U.P.-201308 ’ .05. Ninety Three Only) + Future
= f the said noti Time: 10.00 A.M to 5.00 PM h . (ii) MR. GAURAVS/0 SH. MANGE LAL (Engineer) Engine No.: K12NP4512943 Interest at the contractual
Date of Possession & Type | of the said notice. ime: 10. .M105.00 P Inspection Date: ! - . t f.13.05.2025 f id
. 04-July-2025 Wipro Limited , PlotNo.A 1, Block A, Sector-3 Chassis No.: rate w.e.l. 15.00. or sai
11-November-2024 & Physical Possession Demand Notice Time 11 (‘]’0 ' Noida, Uttar Pradesh-201301. 7MBHJW013SRG806060 amount together with
Encumbranches known | Not known Date: 18-July-2024 o CarLoanA/c.No.43229611740 incidental expenses, cost,
20 p. charges + other charges if
Description of Property any, etc. thereon.
All that piece and parcel of the Property bearing No. Flat No.232, Second Floor, without Roof Right, Super area : 800 Sq.Ft., The Merlin Society, Plot No.13/GH-1, Sector- We invite your attention to the provisions of sub-section (8) of Section 13 of the SARFAESI Act which speaks about the time available to the
13,Vasundhara, Tehsil & Distt. Ghaziabad, Uttar Pradesh-201012. borrower/guarantor to redeem the secured assets.
1) For detailed terms and conditions of the sale, please refer the website of Truhome Finance Limited (Formerly Shriram Housing Finance Limited) website. The steps are being taken for substituted service of notice. The above Borrower(s) and/or their Guarantor(s) (whenever applicable) are hereby called
2) The intending bidders have to submit their EMD amount to be deposited by way of RTGS/NEFT to the account details mentioned herein below: BANK NAME: AXIS upon to make payment of outstanding amount within 60 days from the date of publication of this notice, failing which further steps will be taken after
BANK LIMITED BRANCH: BANDRA KURLA COMPLEX, MUMBAI BANK ACCOUNT NO. Current Account No. 911020045677633 IFSC CODE: UTIB0000230. expiry of 60 days from the date of this notice under sub-section (4) of Section 13 of Securitization and Reconstruction of Financial Assets and
- - - — Enforcement of Security InterestAct, 2002.
Place : Ghaziabad Sd/- Authorised Officer- Truhome Finance Limited DATE: 19.06.2025 Authorized Officer,
Date : 20-06-2025 (Formerly Shriram Housing Finance Limited) PLACE: FARIDABAD STATE BANK OF INDIA, Home Loan Centre, NIT, Faridabad
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PUBLIC NOTICE

Allthe piece and parcels of the property of as persite Plot No.41i.e., as per passing

planPlot No. 36i.e., K.J.P. Block No. 238/A/36 admeasuring 137.16 square meters of

"Sarthak Bunglows" plotted in the non-agricultural land admeasuring 28328 square
meters of Revenue Block No. 238/A of Village Isroli, Taluka Bardoli, District Surat
along with undivided share of Road and C.O.P. admeasuring 74.43 square meters
belongs to Sunny Ashokkumar Modi; which isintended to be purchased by Swatiben
Vinitkumar Rana and they confirm that the Original Sale deed & Registration
Receiptsdescribe hereunder was has been Lost/ Misplaced and Not traceable now.

If Any person or persons, institutions, group, trust, Banks etc. Found that or
owing any right of ownership or possession or lien or claim of whatsoever nature
in respect thereof are hereby informed to raise any such rights or claims, all within
a period of 07(Seven) Days from the date of publication of this notice personally
before the undersigning along with all documentary proof in original, upon expiry
of which, no rights or claims of whatsoever nature shall be entertained. Thereafter
we will Issue title Certificate Regarding publication and our Institute shall have first
rights and charge on the said property.

Lost/ Misplaced Documents
Orig_inal Register Sale Deed vide Reg.No. 2688 dated 16/05/2018 & its Original

Registration Receipt.
- 104, Sardar Patel Chamber, Rajul B. Pandit
(ADVOCATE)

Savani School, Hir: g,
a Road Surat -395 006
. 96873 70501

NOTICE OF LOSS OF SHARE CERTIFICATES

NOTICE IS HEREBY GIVEN THAT THE FOLLOWING SHARE
CERTIFICATE ISSUED BY ICICI BANK LTD ARE STATED TO HAVE
BEEN LOST OR MISPLACED AND THE REGISTERED SHARE
HOLDERS THEREOF HAVE APPLIED FOR ISSUE OF DUPLICATE
SHARE CERTIFICATES.

NOTICE IS HEREBY GIVEN THAT THE COMPANY WILL PROCEED
TO ISSUE DUPLICATE SHARE CERTIFICATES TO THE BELOW
MENTION PERSONS UNLESS A VALID OBJECTION IS RECEIVED BY
THE COMPANY WITHIN 15 DAYS FROM THE DATE OF PUBLICATION
OF THIS NOTICE. NO CLAIMS WILL BE ENTERTAINED BY THE
COMAPY WITH RESPECT TO THE ORIGINAL SHARE CERTIFICATES
SUBSEQUENT TO THE ISSUE OF DUPLICATE THEREOF.

S.[FOLIO| NAME  [CERTIFICATE| DIST | DIST | SHARES
NO No | FROM | TO
1 [037770 | CHITRALEKHA | 33978 | 13888306 | 13888760 | 455
2 (1037770 | M4 OMDAR® | 57206 5831026177 | 5831026221 45
MAIVUDAR &
ANSHUMAN A
MAJMUDAR

ANY PERSON WHO HAS/HAVE CLAIM IN RESPECT OF THE SAID
CERTIFICATES SHOULD LODGE HIS/HER/THEIR CLAIM WITH ALL
SUPPORTING DOCUMENTS WITH THE COMPANY AT ITS
REGISTERED OFFICE ICICI BANK TOWER, NEAR CHAKLI CIRCLE,
OLD PADRA ROAD, VADODARA, GUJARAT, 390007. IF NO VALID AND
LEGITIMATE CLAIM IS RECEIVED WITHIN 15 DAYS FROM THE DATE
OF PUBLICATION OF THIS NOTICE, THE COMPANY WILL PROCEED
TO ISSUE LETTER OF CONFIRMATION IN LIEU OF DUPLICATE
SHARE CERTIFICATES TO THE PERSON LISTED ABOVE AND NO
FURTHER CLAIM WOULD BE ENTERTAINED FROM ANY OTHER
PERSONS.
NAME OF SHAREHOLDER
CHITRALEKHA MAJMUDAR
& SUCHINT MAJMUDAR

Operating In Furniture Manufacturing Sector At New Delhi, Gandhidhaam Gujarat
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PATEL WOOD PRODUCTS LIMITED

?1CICI Bank

Rajkot- 360001.

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

See proviso to Rule 8(6)

Notice for sale of immovable asset(s)

Branch Office: ICICI Bank Limited, Jayhind Annex, Opp. Sharda Baug, Near Dharam Cinema,

Rander Branch: B.M. House. LG Service Centre, Beside Decent,

DATED : 20.06.2025
Furniture, Olpad Rander Road, Surat-395005, Gujarat,
Ph No.:0261-2766093,Mob No. 89800 26665

%} d@ 3iim agier
BankofBamda Email : rander@bankofbaroda.com

APPENDIX IV_[See Rule 8(I)] POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of Powers conferred under Section 13(12) read with the Security Interest
(Enforcement) Rules, 2002, issued demand notice dated 09.10.2024 ( Also Published in Two
Leading News Paper Business Standard and Gujarat Guardian on dated 08.11.2024) calling
upon the Borrowers Mr. Harshadbhai Batukbhai Bhingaradiya,Sanjaybhai Batukbhai
Bhingaradiya to repay the amount mentioned in the notice being Rs. 13,08,697.28 (Rupees
Thirteen Lac Eight Thousand Six Hundred Ninety-Seven Rupees and Paisa Twenty-Eight
Only) as on 09.10.2024 and further interest and charges and expenses within 60 days from the
date of receipt of the said notice.
The Borrowers / Guarantors /Mortgagor having failed to repay the amount, notice is hereby
given to the Borrowers / Guarantors /Mortgagor and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred
on him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules on this 14th
June of the year 2025.
The Borrowers / Guarantors/ Mortgagor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject to the
charge of the Bank of Baroda for an amount of Rs. 13,08,697.28 (Rupees Thirteen Lac Eight
Thousand Six Hundred Ninety-Seven Rupees and Paisa Twenty-Eight Only) as on
09.10.2024 and further interest and other charges & expenses thereon until full and final

ayment.
#h)é borrower's attention is invited to provision of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Mortgage of property located at Flat no.704 admeasuring built up area42.72 sq. mtrs., carpet
area 39.07 sq. mtrs. on the 7th Floor of Building no. C/1 of Sai Mohan Flats along with
undivided proportional share in the land underneath the said building constructed on the land
bearing final Plot No. 281, T.P Scheme No. 67 (Jiav- Soneri-Gabheni); Block no. 456, Revenue
Survey no. 376 of Moje: Jiav, Taluka: Surat City, District: Surat in the name of Harshadbhai
Batukbhai Bhingradiya.East: Adj. Flat No. C/1-703, West: Adj. Society Common Road,North:
Adj. Stair of Buildingno. C-1, South: Adj. Society Common Road

NIDO HOME FINANCE LIMITED

- AL - \quce: Rajkot
(formerly known as Edelweiss Housing Finance Limited)

E-Auction Sale Notice for the sale of immovable asset(s) under the Securitisation and Reconstruction of Financial Assets and
RELEVANT PARTICULARS Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
1. |Name of the corporate debtor along  |PATEL WOOD PRODUCTS LIMITED This notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described
with PAN & CIN/ LLP No. PAN: U20299DL1997PLC087495 immovable property mortgaged/ charged to the Secured Creditor, the physical possession of which has been taken by the
CIN: AABCP2054K Authorised Officer of ICICI Bank Limited will be sold on 'As is where is', 'As is what is' and '"Whatever there is' as per the brief
2. |Address of the registered office RZ-B2/115, 1st Floor, Vijay Enclave Palam, particulars given hereunder;
South West Delhi, Delhi, Delhi, India, 110045 Sr. Name of Details of the Amount | Reserve | Date and | Date &
3 TURL of websit No Website of the G te Debt No. Borrower(s)/ Secured asset(s) Outstanding|__Price Time of | Time of
: .° website — 0 VWebsite o the Lorporate Debtor Co-Borrowers/ with known Earnest | Property |E-Auction
4. |Details of the place where the majority [No Assets L Gugrantors/N encumbrances, if any Money | Inspection
of fixed assets are located oan Account No. Deposit
5. [Installed capacity of main products/  |Not Working (A) (B) (€ (D) (E) (F) (G)
services 1. |Babulal Govindbhai Detroja|Flat No. 204, 2nd Floor, Maniratna Apartment, Rs. Rs. June uly
6. |Quantity and value of main products/ [NA (As CD not working) (Borrower)/ Radhaben Anjali Park, Near EPP Company, Kalawad Road, | 9,93,930- | 5,20, | 26, 2025 | 10, 2025
services sold in the last financial year Babulal Detroja Revenue Survey No. 184, Plot No. 51 To 52, (ason June| 000/~ | 11:00 AM From
- (Co-Borrower) Loan A/c No.|Metoda Gidc, Lodhika, Rajkot, Gujarat-360002. 16, 2025) Rs. To 11:00 AM
7._|Number of employees/ workmen Nil LBRAJ00005424200/ Admeasuring Builtup area 47.64 Sq. Mtr.- 52,000/ (12:00 Noon| Onwards
8. [Further details, including last available |Details can be sought by sending request at LBRAJ00005424201 Free Hold Property
financial statements (with schedules) - | patelwoodcir@qmail.com 2. |Radhaben Babulal Detroja |Sub Plot No. 53/6 of Plot No. 53, Anjali Park, Rs. Rs. June July
of two years, lists of creditors, are (Borrower)/ Babulal Revenue Survey No. 184 Paiki, Metoda, Taluka- |13,63,529/-| 14,20, | 26,2025 | 10, 2025
available at URL: Govindbhai Detroja (Co-  |Lodhika, District Rajkot, Gujarat. Admeasuring | (as on June| 000/~ ]12:00 Noon| ~ From
9. |Eligibility for resolution applicants Details can be sought by sending request at Borrower) Loan A/c No. | Constructed area 81-44 Sq. Mtr.- 16,2025) | =~ Rs. To 11:15 AM
under section 25(2)(h) of the Code is | patelwoodcirp@gmail.com LBRAJ00005424202 Free Hold Property 1.42,000/ 01:00 PM | Onwards
available at URL: 3. |Barochiya Arjun Bipinbhai |Flat No. 302, 3rd Floor, Crystal Resicom Wing-A, Rs. Rs. June July
10.|Last date for receipt of expression of ~ [5-Jul-25 (Borrower)/ Barochiya Near Radhe Shyam Gaushala, Revenue Survey = [19,39,348/-| 11,60, | 26, 2025 | 10, 2025
interest Jyotiben (Co-Borrower) No. 140 Paiki 2, Plot No. 11 to 16 and 67 to 73, |(ason June| 000/~ | 01:00 PM From
- — Loan A/c No. Sub Plot No. 11 To 16 + 67 to 73/1, Punit Nagar | 16, 2025) Rs. To 11:30 AM
11. | Date of issue ofpro_wswnallhst of 15-Jul-25 LBRA 00006156473/ Main Road, Vavdi, Rajkot, Gujarat- 360004. 1,16,000/- 02:00 PM | Onwards
prospective resolution applicants LBRAJ00006210591 Admeasuring Built up area 51.98 Sq. Mtr.-
12.|Last date for submission of objections |20-Jul-25 Free Hold Property
to prOV|§|onaI |'St. i i 4. |Dineshbhai Devmurari Flat No. 102, 1st Floor, Pushtivihar Vibhag, A/2, Rs. Rs. June uly
13. |Date of issue of final list of prospective |30-Jul-25 (Borrower)/ Bhavnaben Beside Nirvana Bungalow, Rainbow School, 15,72,570/-| 12,80, | 26,2025 | 10,2025
resolution applicants Devmurari (Co-Borrower) |Revenue Survey No. 71 Paiki 2, Plot No. 1to 23, |(ason June| 000/~ | 02:00 PM From
14. | Date of issue of information 4-Aug-25 Loan Afc No. Sub Plot No. 1 to 9/1, to 7+10 to 22+ 23/1 to 16, 2025) Rs. To 11:45 AM
' d uati trix and LBRAJ00005531454/ 23/5/2, Kangashiyali, Lodhika, Rajkot- 360005. 1,28, | 03:00 PM | Onwards
memorandum, evaluation matrix an LBRAJ00005531456 Admeasuring Builtup area 37.47 Sq. Mtr.-Free 000/
request for resolution plans to Hold Property
rospective resolution applicants
15 Eastpdate forsubmissionpgfresolution 4Sep25 The online auction will be conducted on the website (URL Link-https://disposalhub.com). of our auction agency M/s NexXen
’ plans P Solutions Private Limited The Mortgagors/ Noticees are given a last chance to pay the total dues with further interest by
— - - - - July 09,2025 before 04:30 PM else the secured asset(s) will be sold as per schedule.
16. |Process email id to submit Expression | patelwoodcirp@gmail.com The prospective bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column E) at ICICI Bank Limited,
of Interest Jayhind Annex, Opp. Sharda Baug, Near Dharam Cinema, Rajkot- 360001. on or before July 09, 2025 by 04:30 PM. Thereafter, they
17. | Details of the corporate debtor's Not Registered have to submit their offer through the website mentioned above on or before July 09, 2025 by 05:00 PM along with the scanned
registration status as MSME. image of the Bank acknowledged DD towards proof of payment of EMD. In case the prospective bidder(s) is/ are unable to submit
Sid- ,TS/ her/(t)heir z)sf:]er?roggh thilwebsDit]e, then élje signecRi CPkch o;tgggglidocumegt? ma)J/ l:]e sougbnz'nigtzeSd gt I(()ZEI_’C(I)(I;ic::'n’\l/(I LIiEmited,tJ(;\xAyhind
" nnex, Opp. Sharda Baug, Near Dharam Cinema, Rajkot- . on or before July 09, y 05: . Earnest Money
Resmr:%nK:P;fa;sﬁzf:; Deposit DD/PO should be from a Nationalised/ Scheduled Bank in favour of 'ICICI Bank Limited' payable at Rajkot.
in the matter of Patel Wood Products Limited For any further clarifications in terms of inspection, Terms and Conditions of the E-Auction or submission of tenders, contact ICICI
2, Community Centre, 3rd Fioor, (Near PVRIMcDonald) Naraina, New Delhi-110028 Bank Employee Phone No. 7999515727.
Date: 20/06/2025 ' '(Registravtion No:-IBBI/IPA-001/IP-P00[584/2017-18/10180) Please note that the Marketing agencies 1. Value Trust Capital Services Private Limited., 2. Augeo Asset Management Private
Plaasé: New Delhi Phone: 011-45051903, 45641903, E-Mail: patelwoodcirp@gmail.com Limited., 3. Girnarsoft Pvt Ltd., 4. Hecta Prop Tech Pvt Ltd., have also been engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.
For detailed Terms and Conditions of the sale, please visit www.icicibank.com/n4p4s
Date : June 20, 2025

Authorized Officer
ICICI Bank Limitedj

Registered Office Situated At Tower 3, 5th Floor, Wing ‘B’, Kohinoor City Mall ,
Kohinoor City, Kirol Road, Kurla (West), Mumbai - 400 070. Regional Office at: Office No. 301,302,303,304, 3rd
Floor, 3rd Eye Vision Building, IIM - Panjrapole Road, Ahmedabad - 380015

POSSESSION NOTICE UNDER RULE 8(1) OF THE SARFAESI ACT, 2002

Whereas the Undersigned being the Authorized Officer of Nido Home Finance Limited (formerly known as Edelweiss
Housing Finance Limited) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest (Second) Ordinance,2002 (order 3 of 2002) and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security interest (Enforcement) Rules 2002 issued Demand Notices to the Borrower/s as detailed hereunder,
calling upon the respective Borrowers to repay the amount mentioned in the said notices with all costs, charges and
expenses till actual date of payment within 60 days from the receipt of the same. The said Borrowers/Co borrowers hav-
ing failed to repay the amount, notice is hereby given to the Borrowers/Co borrowers and the public in general that the
undersigned has taken symbolic possession of the property described hereunder in exercise of powers conferred on him
under Section 13(4) of the said Act r/w Rule 8 of the said Rules in the dates mentioned along-with the Borrowers in partic-
ular and public in general are hereby cautioned not to deal with the properties and any dealings with the properties will be
subject to the charge of Nido Home Finance Limited (formerly known as Edelweiss Housing Finance Limited. For
the amount specified therein with future interest, costs and charges from the respective dates.

Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues, Demand Notice sent under Section
13(2) and Amount claimed thereunder and Date of Possession is given as under:

1. Name and Address of the Borrower, Co Borrower Guarantor Loan Account No. And Loan Amount:-
ARVIND JAYANTILAL ROLECHIA (BORROWER) CHAMPABEN ARVINDBHAI ROLECHIA (CO-BORROWER) Resi
Address: Tenement No. 104, Avadh Residency, Nr. Khodal Residency & Aadarsh Residency, Village — Pipaliya, Tal —
Lodhika, Dist — Rajkot 360 035.  LAN.NO.: LRJKSTH0000067533  Loan Agreement Date: 27.02.2019
Loan Amount: Rs.8,38,397/- (Rupees Eight Lakh Thirty Eight Thousand Three Hundred Ninety Seven Only)

Demand Notice Date:- 11-03-2024
Amount Due In Rs. 6,29,419.79/- (Rupees Six Lacs Twenty Nine Thousand Four Hundred Nineteen and Sixty Seventy
Nine Only) Symbolic /Constructive Possession Date: 13.06.2025

SCHEDULE OF THE PROPERTY:- All The Property Bearing A Residential Building With Land Adm. 68-66 Sq. Mirs., Of
Plot No. 51/A, Of Avadh Residency Situated At Pipaliya Pal Revenue Survey No. 146(P)8, Property Address — Avad
Residency Tenement No. 104, Plot No. 51/A, Pipaliya Pal, Lokhika Rajkot The Said Flat Is Bounded As: North: 9.00 Mt.
Wide Road South: Plot No. 51/B, Tenement No. 105 East: C.0.P No. B West: 9.00 Mt. Wide Road

Place: Rajkot Sd/- Authorized Officer
Date: 20.06.2025 FOR Nido Home Finance Limited,
(formerly known as Edelweiss Housing Finance Limited)

Date :14.06.2025| Place : Surat Authorized Officer,Bank of Baroda

@/» TATA CAPITAL HOUSING FINANCE LTD.

Regd. Office : 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
TATA Varg, Lower Parel, Mumbai 400013. CIN No. U67190MH2008PLC187552.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a
demand notice dated as below calling upon the Borrowers to repay the amount mentioned
inthe notice within 60 days from the date of the said notice.

The borrower, having failed to repay the amount, notice is hereby given to the borrower, in
particular and the public, in general, that the undersigned has taken Possession of the
property described herein below in exercise of powers conferred on him under section
13(4) of the said Actread with rule 8 of the said Rules.

The borrower, in particular, and the public in general, are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with interest
thereon and penalinterest, charges, costs etc. from date of demand notice.

Theborrower’s attention is invited to provisions of sub-section (8) of Section 13 ofthe Act, in
respect of time available, to redeem the secured assets.

CANARA BANK REGIONAL OFFICE - VADODARA
Canara Bank (erstwhile syndicate bank)
Opp. Express Hotel, R C Dutt Road, Alkapuri, Vadodara 390007.

GOLD AUCTION SALE NOTICE
The under mentioned persons/borrowers are hereby informed that they have failed to pay off the direct and indirect liability in
the loan accounts. They are therefore requested to pay off all the liability and other charges (including other NPA loans) and
redeem the pledged securities/ gold ornaments/jewellery on or before 26.06.2025 (date) failing which the said securities will
be sold by the Bank in public auction at the cost of the borrower at the Bank's premises from 12.00 pm to 03.00 P.M. on
27-06-2025 or on any other convenient date thereafter without further notice, at the absolute discretion of the Bank.

ﬁg NBame ﬁf the of Name & Address of Borrower c:i:t;t_a;?:ﬂ::;gﬂt
) ranc oan borrower)
Vadodara Mahesh Sunderlal Rana - Alc No: 18XXXXXXX281 295
1. Raopura 16.02.2024| R/o Sultanpura Laheri Pura, New Road, Ranavas L .kh
Branch(17041) Vadodara, Gujarat-390001 akhs

Date: 20.06.2025 - Place: Vadodara AUTHORISED OFFICER, CANARA BANK

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: “Chola Crest” C-54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600032.
Branch Office : 7th Floor, 701, 702, 703, The Junomoneta Tower, Near Rajhansh Cinema, Opp Pal RTO office, Adajan,
Surat-395009 Contact No: Tejas Mehta-9825356047 / Amod Charan-9313118930

\<’/}\ Chola

Enter a better life

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES I

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower / Mortgagor (s) that the below described
immovable properties mortgaged to the Secured Creditor, the Physical Possession of which has been taken by the Authorised Officer of
Cholamandalam investment and Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance
Company Limited. The Secured Assets will be sold on “As is where is”, “As is what is” and “Whatever there is” basis through E-Auction.

Itis hereby informed to General public that we are going to conduct public E-Auction through website https://www.auctionfocus.in/chola-lap.

Toan Name of Oblig(]o)r(s)l Amountas | Demand Notice Dt. | ,
Legal Heir(s)/ er Demand "
Alc No. Legal Representative(s) P Notice Posassoon | Tvpe
TCHIN02160g Anil Karansingh Rs. 2,90,044/-
0100061507 Vishvakarma (Borrower) & i
10-04-2025
10570092 & | |ndiraben Karansingh | Rs.1,51,188/ | ———— Symbolic
10009829 Vishwakarma & 18-06-2025 | Possession|
(Co-Borrower) Rs. 9,61,345/-

Property Description: All the piece & parcel of Inmovable property bearing Flat
No. E/3-303 on the Third Floor of Building No. “E/3” as per site (As per approved
plan Building No. B/4) of which area admeasuring 542 sq. feeti.e., 50.37 sq. mts. as
per Built up area, along with Undivided share proportionate share in the underneath
land and all internal and external rights thereto of the premises/campus known as
“SWAPNA SHRUSHTI RESIDENCY”, constructed on non-agricultural land,
bearing Old Revenue Survey No. 153, New Revenue Survey No. 113 admeasuring
43403 sg. mts., Draft T.P. Scheme No. 48 (Bhestan), F.P. No. 7 admeasuring 31,409
sq. mts. Paiki Part - A admeasuring 25069.89 sq. mts. Paiki on Northern Side,
Situated at Moje: Bhestan, Ta: Choryasi, Dist: Surat of Gujarat. Bounded as
Follows: - East : Adj. Land, West : Building No. E/4, North : Building No. E/2, South
: Society Road.

Date : 20-06-2025
Place : Gujarat

Sd/- Authorized Officer
For Tata Capital Housing Finance Limited

Date & Amount - Reserve Price, |E-Auction Date and Time,
AIC No. & Name of Borrower, Descriptions of the M i !
as per Demand y EMD & Bid Inc. | EMD Submission Last
Co-borrower, Mortgagors Notice u/s 13(2) property/Properties Amount (InRs.)| Date, Inspection Date
Loan I.\IC No. XOHERHE00002877582 All That Entire Nondh No. 1543, 10-07-2025
1. Kirankumar Hasmukhlal| 28M2/2024 |admeasuring 101.0788 Sq.|Rs.7826,400--|  at 11:00 AM
Marwala, 2. Varsha Kirankumar | Rs 22,74,193/- ) N
: : Mts., Along With 198.996 Sq.| Rs. 7,82,640/- to 1:00 PM
Marwala, 3. Sagar Satishbhai as on ) ) y - Al
Marwala, 4. Satishbhai| ,auo00), [Mis. Built Up Area, In Situatted | Rs.1,00,000- (V:l):the'l:gilg:ﬁd

Hasmukhlal Marwala, 5. B. M. At Ward No. 2, Sagrampura,

Textiles ; : 3 min each),
Add 1. H. No. 2/4475, Ward No. 2, 2 Desai Sheri, Surat, Own By
Floor, Shivdas Zaveri Sheri, Kirankumar Hasmukhlal 09-07-2025
Sagrampura, Desai Sheri, Marwala. Boundries Are As (up to 5.30.P.M)
iz%fazmgﬂf?gg %1572-?500%[:' Under East: Road, West: Adj.

2. , , Ground Floor, . . 02-07-2025,
Sattar Kotadi, Salabatpura, Surat, Plot, North: N. No. 533, South: 11.00 AM to
Gujarat 395003 N.No. 535. 2.00 PM

1.All Interested participants/bidders are requested to visit the website www.auctionfocus.in/chola-lap &
www.cholamandalam.com/news/auction-notices. For details and support, prospective bidders may contact - Mr. Muhammed
Rahees - 8124000030 / 6374845616, Email id: CholaAuctionLAP@chola.murugappa.com. For eAuction training alone, contact
M/s.Auction Focus; Prachi Trivedi-9016641848.

2.For further details on terms and conditions please visit https://www.auctionfocus.in/chola-lap &

https:/icholamandalam.com/news/auction-notices to take partin e-auction.
This Is Also A Statutory 15 Days Sale Notice Under Rule 9(1) of Security Interest (enforcement) Rules,2002

Date : 20-06-2025, Place : Surat

Sd/- Authorized Officer, Cholamandalam Investment and Finance Company Limited

DATE & TIME OF E-AUCTION

Dt. 24.07.2025

E-AUCTION
SALE NOTICE

JUBILEE MARKET BRANCH : Opp. RNSB, Dhebarbhai Road,
Rajkot - 360 001, E-mail : vjrajk@bankofbaroda.com
E-Auction Sale Notice for Sale of Inmovable / Movable Assets under the Securitisation and Reconstruction of Financial Assets and
TIME : 02.00 PM T0 06.00 PM | Enforcement of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the publicin general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described immovable property mortgaged/ charged to the Secured Creditor, possession

of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis for recovery of dues in below mentioned
account/s. The details of Borrower/s/Mortgagor/s/Guarantor/s/Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below :

Y INSPECTION : 16.07.2025, 11.00 AM TO 03.00 PM

Z d 3iTm agier
Bank of Baroda

Pansuriya, 2. Mrs. Aartiben Jagdishbhai Rangani, 3. Mrs.
Jyotiben Maheshhai Sekhaliya, 4. Mr. Jagdishbhai
Nagjibhai Rangani, 5. Mr. Maheshbhai Vallabhbhai
Shekhaliya

St/ Name & Address of i Date of Demand Reserve Price, Status of Possession| ~ Authorized
Lot Borrower/s/ Guarantor/s / ?’I:g:e?t?:: |:Ir?:;10|r(\n¢>ofv§2eElrr::T:1\$l;Ir:ecle?oi;/ Z:I; Notice & EMD, (Constructive/ | Officer Name &
No. Mortgagor/s ’ Total Dues Bid Increase Amount * Physical Contact No.
01 | M/s Shree Amrut Beveragess (Borrower) Industrial Shed, located at Plot No. 8, Shreeji Industrial Area, | Dt. 02.07.2024 | Reserve Price : 86,20,000 Physical Mr. Singh
Partner & Guarantors : 1. Mr. Sureshbhai Shamijibhai | Opp. Lalit Casting, Nearby from Tirupati Engimech Unit, Opp.To | Rs. 44,04,193.32 EMD : 8,62,000 i Chander Bhan

Piplana 66 KV Sub Station Road, Off. Rajkot - Khokhaldad -|  + Charges Bid Increase Industrial Shed | M. 78272 44743
Kotda Sangani Road, At. Piplana, Ta. Kotdasangani, Dist. Rajkot |  + Expenses Amount : 10,000
- Recovery

balance dues if any will be recovered with interest and cost from borrower/guarantor
Date : 20.06.2025, Place : Rajkot

Note : *Itis mandatary to submit bid with one bid increase amount above the reserve price fixed by the bank in case any bidder wants to participate in baanknet e-auction.
* For detailed terms and conditions of sale of Property, please refer to the website link https://www.bankofbaroda.in/e-auction.htm and https://baanknet.com

STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER / MORTGAGOR / GUARANTOR
The above mentioned Borrower/Guarantor are hereby noticed to pay the sum as mentioned in section 13(2) notice in full before the date of auction, failing which property will be auctioned/ sold and

(In The Event Of Any Discrepancy Between The English Version And Any Other Language Version Of This Auction Notice, The English Version Shall Prevail )

SCAN HERE

For detailed terms & conditions

pnb . . 0

Mid Corporate Centre Vadodara, "Ground Floor Stock Exchange Building Sayajiganj Vadodara-390 020
Tel No-0265-2362626. Email : mcc8099@pnb.co.in

To 60 Days' Notice to Borrower (13) 2 Regd. A/D Date: 30.04.2025
1) Borrower: M/s. Chamunda Nandikeshwar Mining,

208, Vantage Point, 69, Sampatrao Colony, BPC Road, Alkapuri, Vadodara - 390 007.
2) Partner, Guarantor & Mortgagor: Shri Jitendra Singh Charanjit Singh Rana.
19-A, Shivashray Society, Opp. Dmart, Vasna Road, Vadodara- 390 021

3) Partner, Guarantor: Shri M. Jayaganapathi Rao

214, 2nd Floor, Srikrishna Chatrika Towers, Marripalem Vuda Layout, Vishakhapatnum, Andhra Pradesh - 530 008.
4) Partner, Guarantor: Shri M. Jayaganapathi Rao

HNo. 33-11-12, Karnala Street, Allipuram Vishakhapatnam (Urban), Andhra Pradesh - 530 004.

Sub: Notice u/s 13 (2) of Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (hereinafter called 'Act )

Dear Sir(s),

At your request, you have been granted by the Bank, through its MCC Vadodara 809900 Branch from time to time, various
credit facilities by way of financial assistance against various assets creating security interest in favour of the Bank. The
relevant particulars of the said credit facilities and the security agreement(s)/document(s) executed by you are stated in
Schedule 'A' and 'B' respectively excluding pledge of movables. You have availed the financial assistance with an undertaking
for repayment of the said financial assistance in terms of the said agreement(s) / document(s).

2. You have also created mortgage by way of deposit of title deeds/ Registered mortgages creating security interest in favour of
the Bank. The documents relating to such mortgage are also stated in Schedule 'B'.

3. The relevant particulars of the secured assets are specifically stated in Schedule 'C'.

4. You have also acknowledged subsistence of the liability in respect of the aforesaid credit facilities by executing confirmation
of balances and revival letters and other documents from time to time. The operation of and conduct of the above said financial
assistance/credit facilities have become irregular and the debt has been classified as Non-Performing Assets on 29.04.2025
in accordance with the directives/guidelines relating to asset classifications issued by the Reserve Bank of India consequent to
the default committed by you in repayment of principal debt and interest thereon.

5. The said financial assistance is also secured by the personal guarantee of:

1. Sh. Jitendra Singh Rana, 2. Sh. M. Jaya Ganapathi, 3. Sh. Randipsingh Kartarsingh Jamwal, 4. Smt. Deepika Jitendra
Singh Rana, 5. Legal Heirs of Late Smt. Kiran Charanjit Singh Rana

Despite repeated requests, you have failed and neglected to repay the said dues / outstanding liabilities.

6. Therefore, the Bank hereby calls upon you u/s 13(2) of the said Act by issuing this notice to discharge in full your liabilities
stated hereunder to the Bank within 60 days from the date of this notice. Your outstanding liabilities (in aggregate) due and
owing to the Banks is the sum of Rs.1,33,82,181.86 (Rupees One crore thirty three lakh eighty two thousand one hundred
eighty-one and eighty six paise only) as 0n29.04.2025. You are also liable to pay future interest at the contractual rate on the
aforesaid amount together with incidental expenses, cost, charges, etc.

7. If you fail to repay to the Bank the aforesaid sum of Rs.1,33,82,181.86 (Rupees One crore thirty three lakh eighty two
thousand one hundred eighty one and eighty six paise only) as on 29.04.2025 with further interest and incidental
expenses, costs as stated above in terms of this notice u/s 13(2) of the Act, the Bank will exercise all or any of the rights detailed
under subsection (4) of Section 13 and under other applicable provisions of the said Act.

8. You are also put on notice that in terms of sub-Section 13 of Section 13 you shall not transfer by sale, lease or otherwise the
said secured assets detailed in Schedule 'C' of this notice without obtaining written consent of the Bank.

9. We invite your attention to the provisions of sub-section (8) of Section 13 of the SARFAESI Act which speaks about the time
available to the borrower/guarantor to redeem the secured assets.

10. The Bank reserves its rights to call upon you to repay the liabilities that may arise under the outstanding Bills Discounted,
Bank Guarantees and Letter of Creditissued and established on your behalf as well as other contingent liabilities.

11. This notice is without prejudice to the Bank's right to initiate such other actions or legal proceedings as it deems necessary
under any other applicable provisions of Law. Yours faithfully,

For Punjab National Bank

Nagendra
(Asstt. General Manager)
AUTHORISED OFFICER
Name of Borrower: M/s Chamunda Nandi Keshwar Mining SCHEDULE'A'
Partner: 1. Sh. Jitendra Singh Rana, 2. Sh. M. Jaya Ganapathi
Guarantor: 1. Sh. Jitendra Singh Rana, 2. Sh. M. Jaya Ganapathi, 3. Sh. Randipsingh Kartarsingh Jamwal
4. Sh. Deepika Jitendra Singh Rana, 5. Late Smt. Kiran Charanjit Singh Rana & Legal Heirs
Sr. | Nature of Facility, Outstanding as on date of | Recorded interest | Total Outstanding | ROl as on
No.| Ac No. & Limit NPA i.e. as on 29.04.2025 | as on 29.04.2025 | as on 29.04.2025 | date of NPA
Cash Credit (Hyp.)
1. | 3406008700006464 1,06,71,531.00 66,221.00 1,07,37,752.00 13.90% P.A
Rs.1,05,00,000.00
WCTL -
2. | 3406001B00000282 25,86,956.80 57,473.06 26,44,429.86 13.90% P.A
Rs. 85,00,000.00
Total. Amt in Rs. 1,32,58,487.80 1,24,078.37 1,33,82,181.86
SCHEDULE'B
List of Documents (Details of Security Documents including all supplementary documents & Documents evidencing creation of
mortgage).
flro' Name of the Document Nature of Security | Date of Execution Amounz:ét;cured
1. |Agreement of Hypothecation of Assets - For CC-Doc
1,g 1031 Hypgltahecation Agreement, Master| StockS &Book [ oq 122021 | Rs.105.00 Lakh
agreement PNB 2057 Debts
2 Term Loan Agreement of Term loan PNB 1252, WCTL 28.12.2021 Rs. 85.00 Lakh
Agreement WCTL
3 Sanction Letter dated 24.12.2021, 2412.2021 Rs. 190.00 Lakhs
" | Further limit renewed on 31.01.2025 T (CCand TL)
4. | Mortgage by deposit of title deeds 06.01.2022 Rs(. (: goa:?‘ I_'I_T_I;hs
5. | Memorandum of entry 06.01.2022 Rs(. (: goa?\?i I_'I_il;hs
Part - | (Hypothecation of Movable Properties) SCHEDULE'C

Please mention all the hypothecated properties viz. (Schedule B)
Primary Security : Hypothecation of Book Debts
Part - Il (Equitable Mortgage of Inmovable properties)

Please mention the particulars of the immovable properties mortgaged to the Bank as stated in the documents having
reference to the mortgage documents/deeds (Schedule "B") (Covered under Doc. No.445 dated 06.01.2022)
Collateral Security : All that piece and parcel of Block No. 19 (as per approved map Block No. 19/A) having plot area 255.67 sq.
mtrs. with construction thereon alongwith undivided proportionate land area 70.00 sq. mirs. total area 325.67 sq. mtrs in
Shivashray Society (Shiv Ishwar Owners Association) organized and constructed in the land bearing Revenue Survey No. 388
paiki, Final Plot No. 4, T.P. Scheme No. 22, City Survey No. 534 of moje village Tandalja in District & Sub District Vadodara.
Boundaries: East: 6 mtrs wide Society Road, West : Plot No. A/20, North : 6 mtrswide Society Road, South : PlotNo.B/24.

Date: 20.06.2025- Place: Vadodara Authorised Officer - Punjab National Bank
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